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No 571-L. A.—The following Bill was introduced in the Orissa Legislative Assembly 
tho 15th of March 1943on

THE BENGAL LAKD REVENUE SALES 
(ORISSA AMENDMENT) BILL, 1S43

TTFBEA.S it is expedient to enact
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the day fixed
” occurring

in the section. the4. After the words “ recover amount of the deposit ” the words 
“ together with ail penalties and process 
fee paid by him ” shall be added.

5. Jn section 12 of the Act, the words 
“ shall refer the parties to the Civil Court 
and shall suspend proceedings until the 
question at issue is judicially determined ” 
occurring after the word “Collector" sba 

be omitted and in place 
following shall be substituted :—

*cctSon 9

/.jncndintnt 
poction Vi

thereof the

hear both parties 
such“shall proceed to 

and apportion the Jama and pass 
orders as he may deem equitable:

sharer has 
a cer-Provided that where a co

executed a deed of sale specifying 
tain Jama as payable by the purchaser 
for a specified share or part in a property, 
no objection by the vendor or hi3 repre
sentative in interest regarding such 
apportionment of the Jama shall be.
entertained :

Provided also that any party aggrieved 
by the orders of the Collector may either 
appeal to the Revenue Commissioner or 
have his rights determined by an applica
tion to the Civil Court. ”

6. In section 23 of the Act, the 
following proviso shall be added at the 
end, namely :—

AiG^udment of 
§$ sLiotJ 98

“Provided that it shall be competent for 
any person entitled to deposit the arrear 
of land revenue for which the.~sale has 
been held to deposit the same at any time 
on or before the 30th day of the sale to
gether with a compensation payable to 
the purchaser not exceeding 5 per cent of 
the amount deposited by him and. the 
cost of the salo and on such deposit 
being made the sale shall stand annulled:

Provided also that if more than one 
person deposits such amount it shall be 
competent for the Collector to accept the 
deposit of any particular person according 
to his discretion and the deposit made by 
other persons in such a ease shall be 
return ed.-”

7. For section 26 of the 
following shall be substituted:—

“It shall be competent for the Collector 
to annul any sale of an estate on the 
ground of hardship or on a representa
tion that the sale was not held under the 
provisions of the Act which
gation i6 substantiated or on any other 
cause which he deems just and proper, in 
case an application to the above 
together with a tender of all 
compensation at 5

itr.ffidraetii, of 
wcl 'or. i'C Act, the

on investi-

eSect 
arrears and 

?er cent of the
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purchase money payable to the purchaser 
and suoh cost of the sale as the Collector 
may deem fit is made within sixty days 
of the date of sale and it shall ■ be 
competent for the Revenue Commissidner 
either on appeal from the Collector or 
otherwise to annul such sale for any 
reasons he deems just and proper on 
6uch condition as he deems equitable’’

A.rne».dinet\i of 
noctilou 1.7 8.w. For section 27 of the Act the. follow

ing shall be substituted :—
“ All sales that have not been annulled 

according to the provisions 28 to 20 of the 
Act shall be deemed to be final 
elusive on the 
the date of sale 
orders to this effect

and con- 
noon of the 60th div of 
or on the passing of the 

on any application or 
appeal made in respect of this sale which
ever is later.”

Amendment of 
nection 6i 9- At the end of 

following :—
section 52 add the

11 Provided that all lea os of Nijchas or 
Nijjot or Anabadi lands granted by the 
defaulting proprietor and all splitting up 
of tenures or of occupancy lands recog
nised by the defaulting proprietor in the 
ordinary course of management shall be 
recognised by the purchaser who can 
however in the case of lease claim rent 
at the village rate or rate specified in the 
asset of the estate whichever is higher in 

- place of any reduced rent collected by the 
defaulting proprietor :

Provided also lhat any dwelling h-use 
or tank or garden of the defaulting pro
prietors will not pass in the sale but that 
they shall be liable to pay rent for such 
at equitable rate :

Provided also that the provisions of 
this section shall, apply to all estates 
sold after April 1967 except in cases 
where the purchasor has already ejected 
the defaulting proprietors from their 
dwelling houses or tanks or gardens and 
obtained possession thereof. ”

10. For section 58 the following shall 
be substituted :—

Amendment of 
section 58

“ When an entire estate is put up for sale 
for recovery of arrears of revenue thereon, 
it shall not be sold for less than five 
times the annual revenue payable for 
such estate in the case of temporarily 
settled estates and twenty times the 
annual revenue payable by permanently* 
settled estates and if at the tune of sale 
there vis no bid covering this amount, 
the Collector shall postpone the sale to 
such date as he deems fit and issue 

pecial advertisement regarding the 
But at the time of

a
sale of the estate, 
this postponed sale the estate shall be 
sold to the highest bidder irrespective o( 
any limit :

Provided also that wheie an entire 
estate has been sold for less tnau live
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times the annual revenue P^^Juiting 

estates after April or ,,8,-
proprietors or their <* shall have the 
gnees or any one , 0f tb© date 
option within nine J- ‘ r this Act to 
coming into defan t and 5 per
tenner the amoun compen-
cent of the purchase rnon y sjt/fch0
sationto the Purc*?s he Collector and on 
amount as above with the - ^ o{ th6
such tender or depo= depositorCct ,te shall be annulled and uedep ^ 

shall be put m possession

Provided that in case the purctoe
S'hdmwn by any^hSoie claimant

or has been attached by creditor an

competent
court the whole of such purchase money 
or part thereof shall have to be tenaered 
acd deposited together with compen
tion as specified above :

THE

cbtate :

than oneProvided also that if more
the amount as above theperson deposits . .

Collector shall invest;gate into the claims 
of the different persons and pass such 
orders as he deems equitab.e :

Provided a7so that if the purchaser has 
built any permanent structures he shall 
be entitled to recover the value of the 

from the defaulting proprietor 
re-enterin^ on the estate.”
same

STATEMENT OF OBJECTS AND REASONS

This Bill seeks to amend the Revenue Sales Act and to help the 
Jrndlords to a certain extent by taking away the rigours of the sunset 
law and to help the tenants by saving them from the rapacity of the new 
purchasers. The hardship of the landlords who ma}' be unable to meet 
their revenue obligation is too well known but the hardship of the tenant 
who has taken lease of land from the outgoing proprietor or has paid 
heavily to have his holding split up and who is now faced with ruin for 
no fault of bis because the landlord is unable to meet his revenue obliga
tion has also to bo recognised and remedied. The Bill does not impose 
any financial obligation on the Government. The Bill also while removing 
certain hardship does not endanger or hamper the collection of land 
revenue.

Cuttack

Tke 20th November 1042
SAIYID AHMAD BUKSH 

Member-in charge

C. G. NAIR
Secretary, Orissa Legislative Assembly
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The 20th March 1943

No. 582-L.A.—The following report of 
University Bill, 1942 together with 
Committee, is hereby published for

REPORT of the select

the Select Committee on the Orissa
the Bill as amended by the Select 

general information :—

COMMITTEE ON THE ORISSA UNIVERSITY 
BILL, 1942

UmvStyhBilf C°mmittce to which the Orissa
with a copy of the Bill™ 3 *° ^ ^ °W **"*

T3fd?eZLrvei94Sd4trvtLngS Uth January 1943, 2nd February
1943 and 3rd7u1943> 14th February 1943, 27th February 
Sini a \vbn l M ^K 1943' The Rev. E. M. Evans and Sri Jagabandhu 
binha, %vho are also members of the Select Committee, did not attend
any ot the meetings. The Committee received some letters and communi
cations containing opinions on the provisions of the Bill end proposals for 
amendment thereof from certain persons and bodies direct and some also 
through the Secretaries to the Government of Orissa in the Law and Education 
Departments and the Hon ble Pandit Godavaris Misra, Minister for Education 
arid member of the Select Committee. The Committee also called for the views 
of the Director of Public Instruction, Orissa and the Principals of the 
Ravenshaw College, Cuttack ; Training College, Cuttack; Ravenshaw Girls’ 
School, Cuttack ; Khallikotc College, Berhampur and the Maharaja’s College, 
Parlakimcdi, on certain points. All of them, except the Principal of the 
Ravenshaw Gii Is’ School, Cuttack, sent up memoranda containing their views 
and they wero all present at the meeting of the Committee on the 27th 
February 1943 and gave the Committee valuable help and information on 
certain points. The Committee obtained a statement from them on the consti
tution of the Academic Council and the distribution of powers between the main 
authorities of the University. The Committee considered all tho materials 
placed before them and examined the provisions of the Bill, clause by clause. 
The Committee approved tho Bill, subject to the additions and alterations made 
in it which are stated and explained in the following notes.

Preamble—We consider that the University should be known as “ The 
rjtkal University ”. The expression ‘ Utkal ’ will make the University 
attractive to Oriya residents outside the limits of the Provuice. 
ancient and Puranic. The expression ‘ Orissa University is, therefore, altered 

• to “ Utkal University
Clause 1—For the reasons already given, the short title should be altered(Aausei TTnivprsitv Act ”. As the Act will be passed only this year, it

*» -Tk
University Act, 1943 ”.

1943

more 
It is also

Clause 2—An authority to advise the Syndicate on all academic matters 
and to have, general control of teaching within the University with responsibility' 
for the maintenance of the standards thereof is necessary. We have, therefore 
considered it desirable to constitute an Academic Council as an authority of 
the University. Tho definition of Academic Council should be inserted in this 
clause on the lines of tho definition of the ‘ Senate * and the ‘ Syndicate \ 
The definition that ‘ Academic Council means the Academic Council of the 
University ’ has, therefore, been inserted in this clause. The definition of 
‘ College ’ is insufficient. It should be made clear that it does not include a 
school, whether it is an independent institution or forms part of a college as 
defined. An addition to this effect has, therefore, been made at the end of the 
definition of “ "College “ Regulations ” are intended to he applied to those 
made by the Academic Council only and they are sufficiently explained in the 
body of xthe Act. It is unnecessary to have a definition of “ Regulations ”. 
There is also no necessity for the insertion of any definition of ‘ Statutes ’ 
which are made by the Senate. The definition of “Regulations” has, 
therefore, been omitted. In the definition of University, the word * Utkal ’ 
has been substituted for 4 Orissa \

Clause 3—In sub-clauses (1) and (2), the word ‘ Utkal ’ has been substituted 
for ‘ Orissa In sub-clause (3), it is not enough to state that the purpose of 
the University is to promote the mental and physical welfare of the students. 
It is desirable to provide also that the purpose is to promote the moral and 
physical welfare To give effect to this, the words “ their mental and physical 
welfare ” have been altered to “ their physical, mental and moral welfare ”

in sub-clause (3).
constitution of the Academic Council as

Council has been entered as item (n)
an

Clause 4—In view of the
authority of the University, Academic -------
the other items being renumbered as (vii) and (viii).

ClavscS—To make the meaning of sub-clausc (I) of this clause clear, it 
has been redrafted as “ The Governor cf Orissa for the time being shall be (V 
Chancellor ”. In sub-elause (4) it is necessary to provide for the decision of 
disputes with regard to the eloction of a member of the Acadomic Council. 
That has also, therefore, been included in this sub-clause. In sub-clause (6) the 
reference to Regulations has been altered to Statutes as tho power to annul 
proceedings contained in it has reference to the Statutes of the Senate.
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Clause G—We consider that the Pro-Chancellor should be appointed by the 
Chancellor as in the case of certain other Universities and not by the Provincial 
Government. The words “ The Chancellor has, therefore, been substituted

for the words “ The Provincial'Government .
i

The Pro-Chancellor should preside at the meetings of tb S,nnt ^mneyc ^ 
he is present. This has been provided for in sub-clause l^Cn
newly inserted. The existing sub-clause (2) is renumbered as sub-clause (.)

Clause 7—It is desirable that the Vice-Chancelbr should be appointed by 
the Chancellor from a panel of three p arsons recommended by the bonate and 
he should b? either an honorary officer or be paid sueb sabry as may be fixed 
by the Senate. Therefore, for the words * by the Provincial Government 
the words by the Chancellor from a panel of three persons iecommended 
by the Senate ” have been substituted and a new sub-clause (-) has been 
inserted to the effect that « The Vice-Chancellor may either be ;n honorary 
officer or be paid such salary as may be fixed by the Senate . Ihs existing 
sub-clauses (2) to (4) have been renumbered as sub-clauses (3) to (o).

The Vice-Chancellor should preside at a meeting of the Senate only if the 
Pro-Chancellor is absent though he should preside at every meeting of any other 
University authority. This has been made clear by substituting the words 
“ The Vice-Chancellor shall preside at a meeting of the Senate, if the Pro- 
Chancellor is absent, and at every meeting of any other University authority 
of which he is a member ”, for the words The Vice-Chancellor shall preside at 
every meeting of any University authority of which he is a member ” in sub
clause (3) as renumbered.

Clause S—As the Director of Public Instruction, Orissa, will sufficiently 
represent the Government in the Senate, it is not desirable that the Minister 
for Education of the Government of Orissa should also be a member of the 
Senate and, therefore, we have d.l *ted item (Hi) in clause (1). As the Chief 
Justice cannot be expected to be present frequently at the meetings of the 
Senate, we consider it unnecessary to include him as a member and we have, 
therefore, delete 1 item (tv) also. As the intention is obviously that the Director 
of Health, Orissa, should be a member of the Senate and net the Inspector- 
General of Prisons, the officer, though holding a combined post, should be 
present in his capacity as the Director of Health and not as the Inspector- 
General of Prisoj s and, therefore, the description of the officer should be confined 
to “ Director of Health, Ori>s:i ”. The further description “ and the Inspector- 
Gen ;ral of Prisons ” in item (vi) ha?, therefore, been deleted. As the Director of 
Development is not necessarily required to be an expert, the officer holdin *■ th* 
post cannot ordinarily be expected to be an expert and his presencoln the 
Senate is not- necessary. We have, therefore, omitted item (vii) Jt is
- rX!! ■ , riTf ISMf,aI1 0ollc=3S " hicb fol1 'Vithin the definition of

Gode0e in clause 2 should have representation in the Senate ex ofTi-io and not merely of tho?e institutions in which instruction is ffiven tn f L 
standard. We have, therefore, omitted the words ‘;ii which instructim^U 
given to a degree standard ” in item (ix). As items (x) and , t
by item (iz) as modified above tiisv have been om^ted T^} • C°.VCfeJ
which have been allowed to stand with or without-* \ ' J Vtl{10us ,t2ins 
renumbered accordingly. ’ ho lfc ]uocilflnation, have been

the sum of not less than twenty-five thousand rupees for the words 
SUm of not less than fifty thousand rupees ” mentioned therein. It is necessary
that the sum mentioned in this item should be given for the purposes ol the
University generally or for any specified purposes which have the approval ot
the University and*not necessarily for an institution affiliated to the University
or for the promotion cf Oriental studies. Therefore, the words “ generally oi
for any specified purpose or purposes thereof, such specified purpose or purposes
being subject to the approval of the Senate ,# have been substituted for the^
words “ or of an institution affiliated to the University or for the promotion ot 
Oriental studies ”.

The Academic Council should have representation in the Senate. The 
representation of registered teachers in the Smate should, however, be reduced 
in view of the constitution of the Academic Council. We have, therefore, 
reduced the number in item (t) of Class II of sub-clause (3) to eight, of whom 
two will be representatives of the Academic Council and the remaining six will 

representatives of registered teachers. The item has been suitably altered. 
It is desirable to give representation to lady registered graduates generally 
without confining it to lady registered graduate teachers of certain girls’ schools. . 
We have, therefore, recast item (Hi) of Class II of sub-clause (3) so as to run as 
‘‘ Onc* ladv registered graduate to be elected from and by the lady registered 
graduates . it is necessary to increase the representation of registered graduates 
and to secure the representation of non-official registered graduates with 
to avoid domination by officials. We have, therefore, recast item (iv) so as to 
nm as fourteen registered graduates to be elected from and by the registered 
guidua es of whom ten at least shall be non-officials, that is, persons who are

" hc sa.,aned servanti> of the Government ” It is preferable to leave 
v ^iC h0<',.<; V's and associations requiring representation in respect of

u- CUlSS,1V0f 8a,'-elause.Cl) to the discretion of the
\Ve have ileref< r ^ »iu° °n-* 0 1 10 representatives to a specific association.,'®£d knml° P™>„s to be elected by such

Hd ot,cl,tj other associate* as the Chancellor may direct There

the

be

a view
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. ^ „ mad.qu.to Wo have, Ift g ^","b“«*£
persons to be elected from among themselves bv th«* 11k! V!u A 
Legislative Assembly”. The expression “ Regulations ” in the* various Sterns
in Class II and the proviso has been altered to “ Statutes ” as the matter falls 
within the scope ot the powers of the Senate. 1

In making nominations to the Senate, it is necossary to ensure satisfactory 
representation ot the Onya language and of communities an I interests 
otherwise adequately represented. The matter should not be subjected to the 
control of the Senate. We have therefore, altered Class HI of sub-clause (3) so 
as to run as Seven Fellows to be nominated by the Caaucellor, of whom not 
more than three shall be nominated to secure the representation of communities 
and interests not otherwise adequately represented and three at least shall he 

represent the Qriya langaage ” and omitted “ subject to the

not

nominated to 
Regulations ’

In Bub.eiause (4), the expression “Regulations” has been altered to 
, Statutes as the Senate is governed by its Statutes. Sub-clauses (b) and (A) 
in item (i) nave been omitted, as those powers should go over to the Academic 
Council which has been newly constituted and the other sub-clauses have been 
re-lettered, lhe power under existing sub-clause (e), which is re-lcttcred as sub- 
clause (c), should be exercised by the Senate on the advice of the Academic 
Council and these words have, therefore, been added at the end. It is necessary 
that it should be expressly stated that the Senate should provide for research 
and the advancement and the dissemination of knowledge. We have, therefore, 
inserted a new item (ii) in sub-clause (4) stating that “ it shall provide for 
research and the advancement and dissemination of knowledge ” and renumbered 
the existing item (ii) as item (in). The Senate should also pass the Annual 
Report of the working of the University prepared by the Syndicate and, th.*re- 
fore, the words “ and the Annual Report of the working of the University 
prepared by the Syndicate ” have been added at the end of item (Hi) as re
numbered. The Senate should have the power to make Statutes and amend or 
repeal the same and to consider, modify or caneel Regulations. A new item to 
this effect has been added as item (iv).

In sub-clause (5), the reference to c Regulations ’ should be to ‘ Statutes ’ 
and the alteration has been made accordingly.

Clause. 9 It is sufficient to have the Principal of the Rivenshaw College 
as a member of the Senate and not the Principal of the Cuttack Training College. 
Item (iv) of sub-clause (1) has,-therefore, b;en deleted. It is desirable °tj 
provide for the nomination of the Principals of two colleges other than the 
Uavenshaw College and, therefore, we have altered sub-clause (2) by substitutin'
“ eight other members to be nominated by the Chancellor, of whom two shall 
be the Principals of Colleges other than the Ravcnshaw College, to hold office for 
such period as may be prescribed by the Statutes ” for the words “ seven 
other members to be nominated by the Chancellor to hold office for such period 
as may be prescribed by the Regulations ”.

In view of the increase in the nu nSor of members in sub-clause (2), • 
the number of members eleeted by the Senate to the Syndicate 
should also be similarly increased to eight from seven in sub-clause (3). 
The word “Regulations” in sub-clause (3) should be altered to 
“.Statutes”. In item (b) of sub-clause (3), it is necessary to exclude the 
Principals of all colleges and schools without limiting it to those only in which 
instruction up to a particular standard is given, as stated in item (b). We 
have, thorefore, recast item (6) so as to read as “four shall be persons 
who are not the members of the staff of any college or of any school ”. 
Academic Council should have representation in the Syndicate and, therefore, 

item (c) has been inserted in sub-clause (3) to the effect that one 
should be elected from among themselves by the members of the

The

a new
person
Academic Council.

In sub-clause (5) “ Regulations ” have been altered to “ Statutes ” and the 
words “ the courses of study and ” have been omitted, as the power to control 
the courses of study vests in the Council. At the end of the sub-clauso, the 
words “ and for the submission of the Annual Report of the working of the 
University to the Senate ” have been inserted, as the duty of submitting such 
report to the Senate has been cast on the Syndicate.

New clauses JO and 11—in view of the constitution of the Academic 
thoriby of the University, it is necessary to provide for the

. These new clauses have been insertedCouncil as an au
composition of the Council and its powers 
accordingly and the other clauses have been renumbered.

Clause 12 (existing clause 10 as renumbered)— The word “ Regulations ” lias 
been altered to “ Statutes ” in both sub-clauses wherever it occurs.

Clause ll( existing clause 12 as renumbered)—We consider that it is sufficient 
to have the approval of the Senate for the admission of an institution as college 
and any approval of the Provincial Government is unnecessary. We have, 
therefore, omitted the words “ and the Provincial Government ” in sub-clause (a) 

The word 1 Reguladm3 ’ in sub-clause (b) has been altered toof this clause.
* Statutes’.

Clause 15 (existing clause 13 as renumbered)—It is desirable to provide for 
a proposal of two members of the Syndicate instead of one only for the exclusion
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that the proposal 

two members ”c tiin TTnirersitv to ensureof a college from the privileges Of therefore; substituted ‘-any

iPZZZStt. -.«»•«- *“■ „f
Wc consider ihot Ik. So".l« •1“"“ ‘"I, jjtoenitv end Hot there to no 

exclusion of a college from the pnvilegm otGovelnment, as stated m 
reason to refer the proceeding* to the J the words “ and shal dec.de as
sub-clause (3).- We have, therefore ; ^ ^ .. and shall, if it
it thinks fit and its decision stall b mcdjfications> transmit a copy of the
approves the same, either w proceeding to the Provincial
proceedings to the Syndicate and all its 1

Government . f th proceedings to the Provincial
In view of the deletion of any roferenco '* "

Government, we have omitted stib-clanse (■*) as
Clause 16 (existing clause “fTs'stated^n the proviso, it is not necessary

tulion is deprived of any pnvile e= ta 0dgsa University. We
that it should be granted all the like pr y ^ b the Syndicate
consider that such "like pnvleff' e re, added the words “as-may be
determine^'lyV^ndi^ate ” at the end of the proviso. We have also altered 

‘ Orissa University ’ to * Ut-kal University .
Clause 17 (existing^ clause 15 « vTee-ctneello'rin

officers^of'the^Universit.y'shan' b^; appointed by^he Chancellor after consiforing
the recommendations of the Syndicate and the Senate .. Necessary changes 
have been made accordingly in this clause.

Clause 19 {existing clause 17 as renumbered)— The word “ Statutes ” has 
been substituted for “ Regulations ” wherever it occurs as the clause refers to 
those made by the Senate. The Senate should make statutes providing for the 
procedure to be followed at the meetings of the Academic Council also and 
therefore the words “ and Academic Council ” have been inserted after the words 
“ the Senate and Syndicate ” in item (e) of sub-clause (l). In sub-clause (/) 
the reference should be to section 12 and not to section 10 and theiefore 
“ section 10 ” has been altered to “ section 12

It is not. necessary to lay down the requirement of previous sanction of the 
Provincial Government for all new statutes, amendments, etc. Power may, 
however, be reserved with the Government to sanction them or to remit them 
for further consideration with necessary suggestions. Provincial Government 
should not have power to disallow them at the outset but only on resubmission 
after remitting them, if they do not meet with its approval. To give effect 
to this view, new sub-clauses (5) and (6) have been drafted as in the Bill in the 
place of the existing sub-clause (5) which has been omitted.

New clause 20—It is necessary to have a new clause dealing with the 
regulations to be made by the. Academic Council. This sets out what may be 
provided for by regulations and .that the regulations made by the Academic 
Council should be submitted to the Senate which has power to cancel or modify 
it by a resolution passed by a majority of not less than two-thirds of the 
members present at the meeting held for its consideration.

We consider it e sential that the University should have (1) a Fund to which 
should be credited its income from fees, contributions made by the Central or 
Provincial Government on conditions which they may impose towards develop
ment of laboratories, libraries, museums and workshops and the salaries of 
teachers appointed for research and dissemination of knowledge in particular 
branches °f Warning and (2) a Fund called the Foundation Fund consisting of
contribution from the Provincial Government of not less than a lakh of rupees
ui the course of five years after the coming into force of the Act and of other 
contributions by any local or public body or by the Provincial or Centra! 
Government or by the University. The Foundation Fund should be kept* 
uvested in securities issued or guaranteed by the Provincial or Central 

Government and the investment should not be varied without the consent of the
lancellor. It is necessary that the corpus of the Fund should be kept intact 

though the interest may be utilised for the purposes of the University The
University should also be enabled to constitute other funds and maintain suchsws.taas?'-*
the vl^Chancenor’1 and &th^Registlar^vithi^Th^^ lke Pha"cellor t0 aPPoint
the Act are necessary in the interests of the m t 3 after the passing of
Act. Such Vice-Chancellor and l£Re2SrarbWi n efficient W0'kinS «f the 
M.oh conditions as the Chancellor thinks necessary The Vhr°n ^ f°p a year T 
honorary or may be a salaried officer as the cE' 7, ^ice-Chancellor may be 
a salaried officer he may be naid Riu-h coio - - ancellor deems it fit. If he is 
The Registrar also should receive suelTsahr/8 ma' b° fixed bv the Chancellor. 
New sections 24 and 25 hale ^en drafted lo"8 fixed bN Chancellor.
Committee. draltcd to effect to this decision of the

educational insti-an

new clauses 21

“« ««> Octoberand we 1942,
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Wo 27, rooommcnd that the Bill as amended by us bo passed. We 
that it is desirable to pass it in this session of the Assembly and, 
recommend that the session may be extended by a day or two or as 
tvs may be nocossary, if any such extension of the session be
purpose.

consider 
therefore 

many da3-8' 
required for the

* brajasundar
L. RAHMAN
ATAL BEHARI ACHARYA
J. M. MANGARAJ

P. N. MAHANTY 
, G. MIS it A

* VYSYARAJU KASI VISWANATHAM

Note of disseni by Sri Brajasundar D
Why do we want a University ? Certainly not as an ornamental appenda^ 

to this tiny Province. The demand for one- is old and persistent. But do we 
want a University, one as is foreshadowed by the Orissa University Committee 
Report and its necessary concomitant the present JJtkal University Act— 
a curious amalgura of the Patna and Andhra University Acts ? I am constrained 
to say that wo do not want a mere duplication of an existing neighbouring 
University simply because we are dangling between the two. Wre do not want 
one that will not serve to bring out the latent genius and the cultural instinct 
of the people into full play. The Universities of yore, such as Nalanda and 
Taxila, were managed by selfless savants and were entirely free from State 
control. There the student lived in an intellectual, moral and religious 
atmosphere, entirely bent on the pursuit of knowledge uninfluenced by 
external events. No service was considered beneath the dignity of a seeker 
of knowledge, the student. Down from drawing of water and hewing of wood 
right up to writing of Bhasyas or the exploration of stars way in the daily 
routine of the student. The head, heart and hand developed together. Though 
the dictum “ those that think must govern those that toil ” prevailed then as 
it is now, tho head and hand were developed together. Labour was nob looked 
down upon. The harmonious devc’opm mt of man the mind, ho ly and tmul— 
went together. The product of the modern uuiversitn.s hates labour and is 
ashamed to toil with his hand. Hence the University man may justly be said to 
be a man having a plethoric brain and emaciated limbs, I would vc.y much Uke a UnivS that can do away with the distinction of labour in tho chiet 

domains of human organism.

-DAS

RAJU

as, Bff.L.A.

The post-war reconstruction may demand 
- a thorough adjustment in the social, economical and intellectual relations of 

Hence it would bo wise that wc look ahead.man.
The genius of the Oriva people is mainly artistic and architectural and 

technical. Fergus son points out that the Oriyas developed a type of architecture 
all their own. Can that be preserved without further culture? It would be 
the duty of the cilmamater of Orissa to foster and preserve that instiuot.

The study of Chemistry—analytical and applied—occupies a great place in 
the world of to-day. Though in its aggressive a-pcet the study rains death and 
disease on mankind in its healthy aspect k drizzles peace and plenty, drives 
away death and disease. The important branch of knowledge has not been 
seriously thought of by the Committee or the framers of tho Bill.

Stress has been given to opening post-graduate studios in Oriya along with 
the establishment of the University. I do not find any cogent reason for hurry 
over tho matter. There is provision of post-graduate studies in the Calcutta 
University. Students desirous of completing their studies in the Oriya verna
cular can web migrate to Calcutta for tho purpose. Be it remembered that the

founded by an Oriva Chief. Post-graduateOriya Chair in that University 
studies in other subjects such as Economics, Mathematics, Geology are badly 
wanted from an utilitarian point. Utility first and sentiincnt.ncxt ought tc be 
our motto in matters educational. Though in sect ion 3, proviso 3 of the Act 
the scope and aim of the University has been very nobly set forth tho provisions 
that follow fall short of the ideal. This is why I felt the necessity of making 
the above observations.

Let it not be understood from what 1 said that I do not want a University. 
On the of her hand, I want the immediate establishment of the University for

The remarks that I append aro

was

the educational advancement of the Province, 
simply to draw tho attention of the Chancellor, the Government, the Vice- 
Chancellor, the Senate and the Academic Council to what 1 felt to be wanting in 

scheme and constitution of the University. My only desire is that the
; of the world andthe

products of cur University should hold their own in any par 
the education imparted should kill unemployment and unrest iu the country.

Noie o? dissent by Bs'jadur Ram Chandra fflardaraj Deo, FV3.L.A.
The modern University has a tendency to be residential. Teaching is 

gradually yielding to examining though the results of teaching could not bo 
ascertained without examination. The two words teaching and examination 
have derived a technical connotation as applied to Universities In a teaching 
University more useful knowledge may be imparted in various branches than 

examining Univeisity. In a teaching University a concentration of the

* Subject to tho note of dissent annexed.

I

m an
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be effected, while in an examining Ut.i^e.^ ^

ofssr.
ssmssa'sdesirable. The authors of the University Bill liUc the Bengali’s
partly teaching and partly examining * ^ yield. As there
“ Golden stone cup I wonder what result the >hc way 0f this
has been a desire to have a University * t j0jr hands with them in

*«*1 ^JtSSLaiToSSii,. itt*

best brains can

desire.

SKSiSSKVSiSS fc—*, * *. 7~- sloiili
There i. ..other point to trti* I«J- ‘Sf"bp^f ViLffiK ! 

a University with so slender m-ans Vf* Province w[10Pin the interests of the 
Are there no self-sacrificing men i An-ihilitv 2 I would surest that
country's education should shoulder ^ie ^fonist be Requisitioned from outside
the PS on fder tlary but this rnay not bjpgW. in *£ ofour 

slender resources. Anyway, when confined to Tave the choice of
10 the \ ,cey\,a"®dJyh^”f vT^.Cha'uceUor to the Senate and I feel strongly 
thltlf should be stipulated in the Statute itself that the Vice-Chancellor should 
be honorary The Madras University until not long ago and the Calcutta 
University even until to-day have honorary Vice-Chancellors and .t would be 
preposterous to ores,,,ne that in a tiny Province like ours, consulting of so few 
collies the work of the University would be such as to justify the appointment 
of a salaried Vice-Chancellor. A paid Vice-Chancellor will lead to an undesirable 
scramble for j'bs. Politics will play a prominent part—the very thing that 
should b? avoided—and there is bound to be door to door canvassing if the 
Vice-Chancellor is lobe a paid man. I have already said that the Vice- 
Chancellor should be a person above the humdrum of party politics. Although 
he may be .appointed finally by the Chancellor, if it is to be a salaried post,
[ apprehend that politics will com? into the arena of the University life, which 
should be avoided at all cost, and there will be a tremendous scramble to got 
into the panel of Vice-Chancellors that the Senate may recommend for the 
consideration of the Chancellor.

view

In clause 15(3) as redrafted I think the words “subject to the veto by the 
Chancellor r’ should be there after the words “ and its decisions shall be final ” 
as an extreme check against hasty or biased decisions.

In view of the very prompt and business-like manner in which the agenda 
is being carried through this session, and the manifest interest evinced by the 
members usually supporting the Ministerial Party, which has resulted in the 
adjournment of the House for want of a quorum on one occasion and an 
adjournment for over half-an-hour on another occasion to obtain the minimum 
attend nice, the Government may, if they choose, place the Bill for the considera
tion of the House during the days already allotted for this session, instead of 
accepting the majority report to prolong the session up to April 1943.

Note of dissent by Sri V. K. V. Raju, M.L.A.
In the Statement of Objects and Reasons at page 15 of the Draft Bill il i* 

><aid that the University should in “course of time undertake post-graduate 
teaching . It is a pity hat tho Select Committee has not given a lead to tho 
Assembly in the matter-of the year at which post-graduate teaching should 
start.. If this is done, thes Orissa University will not be merelv an affiliating and 
examining body ; it would be on toe same level as the other Indian Universities.

Clause 7 Vice-Chancellor It is desirable to have an Honorary Vice- 
Cnanccllor for the first term, in view of the slender finances of the Province 
If h-is to be a paid officer, an educationist of outstanding organisational and 
ad minis t alive ability on a salary not exoppdincr p. i nno educational and be drafted from outside the Province e^edinS MOO per mensem should

Cuttack should be°boi?cTf mid^whde'matin°UtSid* 

Symli"r8ntaUVe3' at ,eaSt’ 0f the Academic Couueil shouM Syndicate, 
be on t c*

C‘a’f: 10-The Senate—I strongly disagree with .he
S Tim I0,(I,r “ h WOnld make the Senate
us.a. The personnel of the Representati
clause, vary often, which is not healthy.
'’onstitution'Rf^FMultie^anTBoards^Sttffi^^0 nU”ciI with regard to the

principle of rotation 
- , astf bod7 to perpetuate
176 elomcn‘“ w«,. according to this

.he B^to. i„ th0 . .

appointed shall be eligible for reappointment measam- Further,

instruction #
it should 
once ; e so fixed that 

a person
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i

TO ESTABLISH
A UNIVERSITY IN

AND INCORPORATE 
ORISSA

W*“ is expedient to establish 
and incorporate a University in 

t-Iio Province of Orissa to ha i 7 
the [Orissa] Utkal University; VD 38

Ifc is hei'% enacted as follows
rOn'Jpl UH-oi nr:t- may be cal!od th= 
lOH55G|JMal University Act, 194(2]3.

(2) It shall come into force cn such 
uatc as the Provincial Government mav 
bv notification in the Gazette, appoint."

In this Act, unless there is any
thing repugnant in the subject or 
context-^-

<c .Academic Council”

\

Short title and 
eorr. men jc-mont

Eefimbious

mpans the 
Council of the-Academic___

University :
“ College ” an institution 

admitted to the University in 
accordance with the provisions 
of this Act and the [Regulations] 
Statutes and does not include

means

a school, whether it is an 
1 ndependent institntion or forms 
a part of a “ College ” as defined
herein;

“ Senate ” means the Senate of the 
University;

“ Syndicate ” means the Syndicate 
of the University; and

“ University ” means th9 [Orissa] 
Utkal University.

3. (I) The first Chancellor, Pro- 
Chancellor and Vice-Chancellor of the 
University, and the first Fellows of the 
Senate, and all persons who may here
after become such officers or Fellows, so 
long as they continue to hold such office 
or Fellowship, are hereby constituted a 
body corporate by the name of the [Orissa] 
Utkal University.

(2) The [Orissa] Utkal University shall 
have perpetual succession and a 
teal, and shall sue and be 6ued by the 
said name.

(3) The University shall be deemed to 
have been incorporated for the purposes, 
among others, of making provision for 
imparting education, of promoting origi
nal research, of examining students and 
conferring degrees, of admitting educa
tional institutions to its privileges, of

In corpora lion

common

;
!
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inspecting the colleges and supervising 
all matters of education and discipline 
therein, of controlling the residence 
discipline of the students of the Univer
sity and of pro wing t h ei r [merit al and 
physical we\farj] physic»* nnd 

moral welfare.

and

4. The follovring shall he the authori
ties and officers of the University :—

(i) The Chancellor;
(ii) the Pro-Cbanceilor; 

the Vice-Chancellor;

Atrt'acTities and 
_ officers of tbe 

University

(Hi)
(iv) the Senate;
(v) the Syndicate;

(vi) the Academic Council;
[(vi)] (vii) the Kegistrar; and

[(vii<] (viii) such other authorities and 
officers as the [Regulations] 
Statutes may declare to be 
authorities or officers of the 
University.

5. (1) The [Chancellor shall be the] 
Governor of Orissa for the time being 
shall be the Pruned hi*.

(•d) The Chancellor shall, by virtue of 
his office, be the head of the University, 
and shall, when present, preside at 
Convocation of the University convened 
for the purpose of conferring degrees and 
for other purposes.

(3) Every proposal for the conferment 
of an honorary degree shall bo subject to 
the confirmation oft-he Chancellor.

Th9 CbAueallor

(-i) The Chancellor shall finally decide 
y dispute with regard to the election 

of any person to be a Fellow of the Senate 
or member of the Syndicate or member 
of the Academic Council.

an

(5) The Chines!lor shall have the right 
to make an inspection, or to cause an 
inspection to be made by such person or 
persons as he may direct, of the Univer
sity, its buildings, laboratories, workshops 
and equipment, and of any institutions 
associated with the University, and also 
of the examinations, teaching and other 
work conducted or done by the Univer
sity, and to make an enquiry or cause an 
enquiry to be made in like manner in 
respect of any matter connected with the 
University. The Chancellor shall in 
every case give notice to the University 
of his intention to make an inspection or 
inquiry or to cause an inspection or 
inquiry to be made, and the University 
shall be entitled to be represented thereat.

(6) The Chancellor may, by order in 
writing, annul any proceeding of the 
University, which is not in conformity 
with this Act and the [Regulations] 
Statutes:

Provided that, before making any such 
order, he shall cail upon the Universi y
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to show cause why such an order should 
not be made, and if any cause is shown 
within a reasonable time he shall consider 
the same.

Tht i re-Chancellor 6. (1) The Pro-Chancellor
appointed by the [Provincial Govern
ment') Chancellor, and shall hold office for 
three years from the dato of his appoint
ment, on the expiration of which period 
he may be reappointed from time to time, 
provided that no such reappointment shall 
be for a longer period than two years.

(2) The Pro-Chancellor shall preside
at the meetings of the Senate, if he is

shall be

1

present.
[(2)] (3) When the Chancellor is incap

able of acting as such due to absence or 
any other cause, the Pro-Chancellor shall 
exercise all the powers and perform all 
the duties of the Chancellor.

7. (1) The ’Vice-Chancellor shall be 
appointed by the [Provincial Govern
ment] Chancel lor from a j^eUEJluee 

mm ended by the Senate
from'

Vice-
Chancellor

recpersons _____
^teITho;d office for three years

, toger IM'od tta» Wo year- 
(o') The Vinp-Oharicellov may

befixed bytheSenate-
Vice-Chancellor

either be

as may shall
The' [(2)] (S) of t.be Senate, d 

i7^senti_jvnd_at
University 

and

meetingpreside at a
p r o - C hanceilmL,-.

of anythe other
every meetiuD _ - & member,
authority of which jbe University when
at Convocation c Pro-Chance
the Chancellor ana

shahnot present.
The

and eon

Vice-Chancellor

trol every
are

t of the[(3)] (4) servan
ernolurnents

the right

following .cbaDcellor,

tt*
" Court °1 Mer Orissa],

»<pab

«»«$£*». <*■?»*■* \tbePirec01! of Pri*on*]’
««»0/

theshall include J 
namely •

The Senate

f

Orie^1;
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r-i:,

of Development, 

Advocate-General,

[(vii) the Director 
Orissa];

[(viu)] (v) the 
Orissa;

ro'x-)] <vi) the Principals of co’le's'es [in 
which instruction is given to 
a degree standard];

[(z) the Principal of the Cuttack 
Training College];

[(») the Lady Principal, Ravenshaw 
Girls’ School] ; and

[(zn)] (vii) the University Professors 
if any.

(2) The first Senate shall consist of the 
hereinbefore referredex officio Fellows 

to and fifty other Fellows to be nomi
nated by the Chancellor and to hold 
office for such period as may be prescribed 
by the Regulations.

(3) Upon the expiration of-the period 
of office of the nominated Fellows of the 
first Senate mentioned in sub-seciion (^), 
the next and every succeeding Senate 
shall consist of the ex officio Fellows 
hereinbefore referred to and the following 
other Feilows, namely :—•

Class i.—Fellows for life—
(z) Such persons, not exceeding two 

in number, as may be appointed 
by the Chancellor on the ground 
that they have rendered eminent 
services to the cause of educa
tion ; and

(n).all persons who have given, 
whe her in one or more instal- 

. me; is, a sum of not less than 
[fifty] twenty-five thousand rupei s 
ij or icr me pu: poses of the 
U n iver sity [cr of an institution 
affiliated to the University or for 
the 'promotion of Oriental studies] 
generally or for any specified 
purpose _ orepurposes thereof,
such specified purpose___Or
purposes being subject to the 
approval of the Senate.

Chits II.—Representative Fellows—
(i) [Seventeen] Eight persons [to be] 

of whom two shall be elected by 
the Academic^ Council from 
among its members and the
remaining six shall be elected 
by the registered teachers of 
the colleges, of whom two at 
least ^ha! 1 be elected from and 
by the registered teachers of 
each college in which instruc
tion is given to a degree standard 
and at least one shall be elected 
hem and by the registeied 
teaeneis of each of the other 
colleges;
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registered graduate to , ^ °8

SJS-“ CKe, t 
*,h'

\

I

(in) °[^acherl t rfglstf'ed graduate
bvThViIf be ettcd trom aiid ) the Ldy registered graduate.
eaters of girls' schools m

which instruction is given to
a standard prescribed by the
Regulations]; J

( v) [eight] fourteen, registered gra
duates to be elected from and by 
[such] the registered graduates 
[«<s are wot for the time being 
included, or who would not 
•payment of any fee 'prescribed 
by the Regulations be eligible 
for inclusion, in any of the elec
torates referred to in sub-heads 
(i), (ii) and (iii)] of whom ten. 
at least shall be non-officials. 
that is, persons who ave~iob 
who, e-time salaried" 
of the Government;

on

servants

[v) two persons [of whom one shall 
be elected by the Orissa Associa
tion of Sanskrit Learning and 
Culture and the other [to be 
elected by such learned societies 
and other associations as the 
Chancellor may direct ;

(vi) [two graduates] three persons to 
be elected from among them- 
selves by the members of the 
Orissa Legislative Assembly 
[from among the elected members 
of their oion body] :

Provided that the elections under sub
heads (i) and (iv) shall be made subject 
to such conditions as to the representa
tion of all the Faculties of the University 
and the elections under sub-head (ii) 
shall be made subject to such conditions 
ms to the representation of particular 

as may . bo prescribed by theareas,
[ Regulations] Statutes.

Class III.—Nominated Fellows— 
[Not more than] Seven Fellows 'to be 

nominated by the Chancellor 
[subject to the Regulations] 
of whom not more than three 
shall be nominated to secure the 
representation of communities
and interests not otherwise ade
quately represented and three at 
least shall be nominated to
represent uhe (Jriya language.
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of this(4) Subject to the provisions 
Act and the [Regulations] Statutes, the 
Senate shall have the entire management 
of, and superintendence over, the affairs, 
concerns and property of the University, 
and shall exercise all the powers of the 
University not otherwise provided for.

In particular, and without prejudice to 
the generality of the foregoing power—

(f) it shall determine—
(a) what-degrees and diplomas shall 

be granted by the University ;
[(b) the courses of study and the. 

duration thereof;] %
[(c)] (b) the time in a student’s career 

at which such courses shall be 
taken ;

[(d) what subjects or groups of sub
jects shall be regarded as qualify
ing for each degree ;]

f e>] (c) whether any new subject of 
instruction shall be included in 
the curriculum of any college or 
whether any subject previously 
taught shall be omitted there
from on the advice of the 
Academic Council;

[(/)] (fO whether the standard to 
which instruction is given in 
any subject shall be raised or 
lowered [and];

(it) it shall provide for research and 
the advancement and dissemi- 
nation of knowledge ;

[( ?’)] (in) it shall pass the Budget 
and the annual report of the 
working of the university 
prepared by the Syndicate; and

(tv) it shall make Statutes and amend 
or repeal the same and consider,
modify or cancel Regulations.

(5) Save on a reference made to it by 
not less than four members of the Syndi
cate jointly, the Senate shall not have 
power to review any act of the Syndicate 
duly done in the exercise of its powers 
under this Act or the [Regulations] 
Statutes in respect of any of the following 
matters, namely:—

(a) The appointment of members of 
the Faculties and Boards of 
Studies, the determination of 
the procedure of such Faculties 
or Boards and of the quorum of 
members required for the trans
action of business;

(b) the appointment and remunera
tion of examiners and the 
determination of their duties 
and powers;
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(c) the award of 
prizes *

tert. ai“f^ control
C«m>. “‘S "»

, ,f (U The Syndicate shall include the Mlowmg a officio members, name!, 

w Vice-Chancellor;
(“) th° Director of Public Instruction 

Orissa; and
(*M) Principal of the Kavenshaw 

College [and],
[(tv) the Principal of the Cuttack 

Training College].
(2) The first Syndicate shall consist 

of the ex officio members hereinbefore 
referred to and , [seven] eight other 
members to be nominated by the Ghancel- 
lor of whom two shall be the Principals of
Colleges other than the Bavenshaw
College; to hold office for such period 
as may be prescribed by the [ Regulations] 
Statutes;

(3) Upon the expiration of the period 
of office of the nominated members of the 
first Syndicate mentioned in sub-section 
(2), the next and every succeeding Syndi
cate shall ‘ consist • of the ex officio 
members hereinbefore referred to and 
[seven] eight other members to be elected 
by the Senate from among its Fellows in 
such manner as may bo prescribed by 

[Regulations] Statutes, of whom—
(a) thTee shall be whole-time 

members of the staff of a college 
and not more than one shall 
be elected from any college and

or more shall be elected 
located outside

(b) four shall be persons who are 
not members of the staff of any 
college or of any school [m which 
instruction is given to a stand
ard prescribed m the regula
tions and of them at least one 
shall he a member of the
Faculty of Law],

to be selected from

scholarships and

!

Tha Syndicate.

!

!

j

the

one
from colleges #

of Cuttack jthe town

i,
among ______members of Academic Council.

(4) (i) If an -elected member of the 
Syndicate dies, or resigns, or otherwise 
leases to hold office, the Syndicate may 
appoint to be a member of the Syndicate 
' person who would be eligible for election
to fill the vacancy so caused.

(it) A person appointed to be a member 
of the Syndicate under clause (i) shall 
hold office until the next ordinary

meeting'of the Senate.

a
I
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(5) In addition to the matters referred 
to in sub-section (5) .of section t the 
Syndicate shall determine, subje
provisions of sub-section (4) of tbe sa
lection and the [Regulations'] ^tatuteg.
the standard of proficiency to be required
for ordinary degrees, shall control [ 
courses of study and] the examinations 
and shall be responsible for the super- 

and inspection of the colleges 
cnhmission of the annual^ 

of the University
vision 
and for the
report of the working
to the Senate.

Academic council shall10. (1) The __ _______ .
^TiP.indfl the following members, namely

fil.qss I —Ex officio members.

(i) The Vice-Chancellor,
(ii) The Director of Public Instruc

tion, Orissa,
(Hi) The University 

anyr
(tv) Principals of Colleges.

Class II.—Other members.

Three persons who are not teachers to 
be elected by the Senate from among its

Professors, if

members.
ordi-• (2) The Academic Council may

" as members' 11narily co-operate 
teachers of Colleges in accordance with 
the Regulations and so as to secure 
adequate representation of
branches of learning and of the Colleges
and, on special occasions or for any
particular purpose, may also co-operate
such number of additional members as

different

the Council may deem necessary.
(3) Save, as otherwise provided, 

members of tbe Academic Council, other 
than ex officio members, shall hold office '
for a period of 3 years;

Provided, however, that a member
co-operated or elected as a member of
a particular body or the holder of a
particular appointment shall not, if he
ceases to be a member of that body or
the holder of that appointment, as the
case may be, for a period of less than 
three months, cease to be a member of 
the Academic Council. "

t1. (1) The Academic Council shall,
subject to the provisions of this Act and
the Statutes, have"the power by Regula- 
——DS of Prescribing all courses of study 
and of determining curricula and________ ________ have
general control of teaching within the
university and be________ responsible for the.
maintenance Qf the stanckTds ----
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It shall have____________powers to make Regula-
tions consistent with this Act and the
^statutes relating to ail matters which,
by this Act or the Statutes,
provided for by Regulations.

may be

(ff) In particular, and without prejudice 
to the generality of the foregoing power,
it shall have power—

(a) to advise the Syndicate on all
Academic matters;

(b) fcrtorinnlata, to modify or revise
schemes for the constitution or
reconstitution of departments
of teaching;

(c) to make regulations relating to
courses; examinations and the
conditions on which students
shall be admitted to examina
tions for thed egrees ot fhe 
University ;

(d) to make proposals to the Senate
for the.institution of Professor
ships, Readerships, Lecture
ships, or other teaching posts 
and in regard to the duties and 
emoluments thereof;

i

(e) to call for reports from the persons 
engaged in research and to make
recommendations to the Syndi
cate thereon;

I

control and manage University 
Libraries, to frame 

its or their u.-.e

CO to
Library or
ruies regarding_________
and to appoint a Library (Jom-
mitfcee or Committees;

(g) to make Eegulations for the 
encouragement of co-operation 
and reciprocity amoog colleges 

to promotingviewwith a 
aeademic life; an£

conditions under 
tinriB' 1 elating Jo 

of Students to

decidethe(Ji) to
which exem 
the admission 
examinations may be given.

12. (1) As near as may be one-filth of 
the elected Fellows of the Senate shall 
retire in rotation at the end of each year 
in accordance with the provisions of tbo 
[Regulations] Statutes" and an ‘equal 
number shall be elected to fill the 
vacancies so caused in accordance with the 
provisions of section 8 of this Act and of 

'the [Regulations] Statutes.

ia
relation of
yellows of the
2 citato-

(2) Persons retiring from the Senate 
under the provisions of sub-section (1), 
who are also members of the Syndicate, 
shall simultaneously retire from 
Syndicate, and an equal number shall be

\
the
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caused in 
of section 9elected to fill the vacancies so 

accordance with the previsions 
and of the [Regulations] Statutes-

13 No act or proceeding of any 
authority or other body of the University 
shall be invalidated merely by reason 
of the existence of any casual vacancy 
or vacancies among its members.

14. No educational institution shall 
admitted as a college, unless the following 
conditions are complied with, namely :

(a) the admission of the institution
as a college has, on application 
made, and after the Syndicate 
has recorded its opinion 
such application, been .approved 
by the Senate [and the Provin
cial Government]; and

(b) all provisions of the [Regulations]
Statutes relating to the admis
sion of educational institutions 
as colleges have been sub
stantially complied with.

15. (1) Any two memb ?rs_of the Syndi
cate may bring forward a proposal that a 
college be deprived, either iu whole or in 
part, of its privileges..

(*2) The Syndicate shall, after affording 
the governing body of the college all 
reasonable facilities for stating its objec
tions to the proposal, consider the pro
posal and transmit a copy of its proceed
ings, including a.copy of any representa
tion which may be made by such govern
ing body thereon, to the Senate-

.Proceedings not 
to be invalidated 
lv casual 
vacancies.

be
Admission of 
educational 
institutions as 
collages.

on

Exclusion of & 
eollege from tho 
privileges of the 
V Diversity.

(3) The Senate shall consider the. 
proposal and shall [if it approves the 
same, either with or without modification, 
transmit a copy of the proceedings of the 
Syndicate and of its own proceedings 
to the Provincial Government] decide 
as it thinks fit and its decision shall be
final.

[(4) The Provincial Government, after 
such further inquiry, if any, as may - 
appear to it to be necessary, shall, in so 
far as it agrees with the opinion of the 
Senate, express its concurrence therewith, 
and thereupon the college shall be depri- 
vedof such privileges as the decision 
of the Senate and the Provincial Govern- 

' ment (which shall be 
it) may specify.] communicated to

16. Notwithstanding anything in any 
other aw for the time being in force, no 
educational institution in the Province
rf iPifaA6hiallv, aftGr the commencement 
of this Act, be associated m anv wav
with or seek admission to any privileges 

institution in that Province prior^Ti

Termination of 
privileges granted 
by other 
Universities to 
educational 
institutions in 
Orissa.
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deem“dnCtombotwi°tLthis Act bu 

mencement of this ActT** °n th°

tic?0 wShtanayccedratl°Ml ins^u- 
provisions of thi,rdaf?ce ™th the 
deprived nf or. section, has been
notwithstanding Thf P'nivileges> sha11. 
section [22] 14^ be*deeme<H<Thavo been

mkaTunivekefPriVilegeS by the [CW1

shall be 
com-

Uttumlty efaff. 17< —— hereinbefore provide
he officers of the University"Tother 

than the Pro- Chancellor and the Vice- 
Chancellor] shall be appointed by the 
Chancellor after considering the recom- 
mendations of the Syndicate and 
Senate: the

Provided that in the case of. a person
paid from the funds of the University, 
whose term of appointment does 
extend beyond a total period of six 
months, the appointment shall rest with 
the Syndicate subject'to the sanction of 
the Chancellor.

not

18. The accounts of the University 
shall, once at least in every year, and at 
intervals of not more than fifteen 
months, be audited by auditors appointed 
by the Provincial Government, and a copy 
of the accounts, together with the 
auditors’ report, shall be published in the 
official Gazette.

19. (1) Subject to the provisions of 
ibis Act, the [Regulations] Statutes-—

(i) shall provide for the following 
matters, namely:—

(a) the election and all matters 
connected therewith of Repre
sentative Pel lows of the Senate 
and so as to include provisions 
for the adequate representation 
of all the Faculties of the 
University among the Fellows 
to be elected by the registered' 
graduates and by the registered 
teachers of colleges and for. the 
adequate representation ot 
particular, areas among 
Fellows to be elected by the 
registered graduate teachers of 
schools;

Aa<3H of account#.

£ B*gukiHotu.}

the

(b) the election and all matters con
nected therewith of the elected 
members of the Syndicate \

(c) the duration of the term of office
of the Fellows of the Senate and 
the members of the Syndicate 
other . than life and ex oflicio 
Fellows and cz officio members;

(d) the maintenance, for the purpose
of constituting the electorates
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referred to in sub-beads (?■), (n), 
(in) and (iv) of Class II of sub
section (3) of section 8, of 
registers of college teachers, 
graduate teachers of schools and 
graduates including, for such 
period as may be thereby 
prescribed, graduates cf any 
other University who are 
ordinarily resident .in Orissa, 
and the conditions subject to

be made

40-
ss-.- ■

which entries may 
therein ;

(e) the procedure to be fdlowed at 
of the Senate andmeetings 

Syndicate and the Ac;idemic
Council and the quorum .' 
Fellows or members required to 
be present for the transaction of 
business; and

of

(/) the procedure to be followed for 
retirement of elected members 
of the Senate and election of 
members to fill vacancies iu the 
Senate and Syndicate under 
section [10] 12 ; and

(ii) may provide for all or any of the 
following matters, namely :—

(a) the constitution, powers and 
duties of the Faculties, Boards 
of Studies, or such othe:* autho
rities or bodies, as it may be 
deemed necessary, from time to 
time, to appoint ;

(b) the conditions of appointment 
and the powers and duties of 
the officers (other than the Pro- 
Chancellor and Vice-Chancellor) 
and servants of the University ;

(c) the constitution and functions
of the governing bodies of the 
colleges;

(d) the admission of the educational
institutions as colleges, and tho- 
withd?awal of privileges from 
crlleges so admitted;

(e) the admission
the University 
examination ;

of students to 
and their

(/) the residential arrangements for 
students of the University;

\g) tho mode of appointment and 
duties of examiners;

(h) the conferment and withdrawal 
by the University of degrees, 
diplomas, certificates, and other 
academic distinctions;

(t) the general discipline and 
of the University; control
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41ue accounts to be kept and th^

use to be made of the funds of 
the University;

* ■- —

0

f
(*) generally f0r 

provision
first

of $%g « *5

(2) The 
shall be fra in 
ment.

[Regulations]. Statutes 
ed by the Provincial Govern-

(3) The Senate may, from time to 
time, make new or additional [Regula
tions] Statutes* or may amend or repeal 
the [Regulations] Statutes.

(4) The Syndicate may, from tirao to 
time, lay before the Senate any pro
posals for new [Regulations] Statutes, 
or for the amendment or repeal of any 
of the existing [Regulations] Statutes and 
it shall be the duty of the Senate dnlv

: .3 - 1 ■

(5) [All new Regulations. or additions 
10 the Regulations or amendments to 
or repeals of, the Regulations shall 
require the previous sanction of the 
Provincial Government, which may 
sanction, disallow9 or remit the same for 
further consideration.] Every new Statute 

f° the Statutes or amendment
jo?_or_j*QpertI of the Statutes shall be
submitted to the Provincial Government
""***• * **.irviA.* r*. r n - 1 ■ nn 1 - Man - ni f-«- cm-—r-in —
which may allow it or refer it back to the 
Semite for reconsideration with sugges
tions and, when it is so remitted, the 
Sen ate shall reconsider it accordingly 
and if it is again passed by it with or 
withoufr amendment, it shall be sub- 
mifeted again to the Provincial Govern- 
rnenfc for consideration which may then
allow or disallow it as it thinks fit.

!
;

(6) No Statute or addition to the 
Statu fees or amen dm e nt or repeal of the 
Statutes made by the Senate shall have 
vaiidifcy until allowed by the Provincial
Government.

: 20. (1) The Regulations shall be made 
by the Academic Council and, subject to 
the provisions of this Act, they may 
provide for all or any of the following 
matters, namely,—

(a) the encouragement of co-operation
and reciprocity among colleges ;

(b) the admission of students to the
University or prescribing the 
examinations to bo recognised as 
equivalent to Univorsity 
examination;

(c) the University courses and_____
nations and the conditions on

i

I

J

exami-
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which students of affiliated 
shall be admitted to 

the degrees 
of the University ;

colleges 
pvaminations for
and diplomas

{d) the granting of exemptions 
relating to the admission of 

students to examinations;

(e) the management of the Univer
sity Library or Libraries ; and

(/) the constitution of departments 

of teaching;
(2) All Regulations shall have effect 

from such date as the Academic Council 
may direct; but every Regulation made 
by the Academic Council shall be submit
ted as soon as may be to the Senate 
which shall consider it at its 
meeting. The Senate shall have power, 
by a resolution passed by a Majority of 
not less than two-thirds of the members 

at such meeting, to cancel or

next.

present ________
modify anv such .Regulation/;

fund21. The University shall have a 
to which shall be credited—-

(1) its income fiom fees, endow- 
ments and grants, if any ;

(2) contributions which may bo made
by the Central or Provincial
Government on such conditions
as they may impose towards the
development of laboratories,
libraries, museums and work
shops and the salaries of such 
teachers of the University as are 
appointed for research and for
the advancement and dissemina
tion of knowledge in particular 
branches of learning ; and

Fonda of tbo
University

Foundation Fund. 22. (1) The University shall have 
a fund called the Foundation Fund.

(2) The Foundation Fund shall consist
of—

(a) the sum of not less than
________ rupees which shall
be given to it by the Provincial 
Government in the course ot
five years after the coming into
force of the Act-

one
lakh of

(h) any contributions to this fund 
which may be made by the
Provincial Government, the 
Central Government, any local 
or other public body or others ;
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(c) apy contributions to this fund 
which may bo made by tbe
University ;

(3) The Foundation Fund shall be 
invested, and be kept invested, in securi
ties, issued or guaranteed by the Central 
Government or by Provincial Govern
ments m British India, and such invest
ments shall not be varied without the 
consent of the Chancellor.

[ 5

‘ill
Q

(4) The corpus of the Foundation 
Fund shall be kept intact but the interest 
thereon may be utilized for the purposes 
of the University.

f 23. The University shall have such 
other funds and maintain such accounts

.0 Constitution ofJ other funds etc.
as the Senate may determine.

24. Notwithstanding anything con
tained in section 7, within three months 
of passing of this Act, the first Vice- 
Chancellor shall be appointed by the
Chancellor lor a period not exceeding
one year on. such conditions as he consi
ders necessary and the Vice-Chancellor 
so appointed may be an honorary or
salaried officer as the Chancellor deems
fit and, in case be is a salaried officer, he
shall be paid such salary as may be fixed
by the Chancellor.

Appointment of
the first Vice-
Chancellor

25. Notwithstanding anything con-
Appointment of ________________ __________
the first Registrar, tained in section 17 of this Act, within

of this Act,three, months after passing____________
the first Registrar shall be appointed bv 
the Chancellor on a salary to be fixed by 
him for a period not exceeding one year 

such conditions as he thinks fit.on

C* G. NA1B
Secretary, Orissa Legislative Assembly


